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CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 
… 

OA No.060/01051/2016  

 

Chandigarh, this the 18th day of December, 2018 
… 

CORAM:  HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J)  
  HON’BLE MRS. P. GOPINATH, MEMBER (A) 

… 

Manish Jain s/o Sh. Pawan Kumar Jain, aged 27 years, R/o V.P.O. 

Singhana, Tehsil Safidon, District Jind, Haryana 126112.  

.…APPLICANT 

(Present:  None.)  
 

VERSUS 

 

1. Union of India, through its Secretary, Ministry of Health and 

Family Welfare, Nirman Bhawan, New Delhi 110001.  

2. Central Drugs Standard Control Organization (CDSCO), FDA 

Bhavan, ITO, Kotla Road, New Delhi-110002 through its Director 

(Administration).  

3. Union Public Service Commission, Dholpur House, Shahjahan 

Road, New Delhi 110069, through its Chairman.  

4. Sangram Vurumadla s/o Sh. Gangadhar V (Roll No.007961).  

5. Shweta Ahuja D/o Om Parkash Ahuja (Roll No.006098).  

(Addresses of respondents no.4 and 5 are to be disclosed by 

respondent no.2 and accordingly serve them at their respective 

place of posting).  

.…RESPONDENTS 

(Present: Mr. K.K. Thakur, counsel for respondents no.1 & 2. 

Mr. B.B. Sharma, counsel for respondent no.3. 
None for respondents no.4 & 5) 
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ORDER (Oral) 

SANJEEV KAUSHIK, MEMBER (J):- 

1. None for the applicant, even when the case was called for the 

second time. The same was the position even on the earlier two 

consecutive dates of hearing i.e. on 26.11.2018 & 06.12.2018.  

2. It seems that the applicant has lost interest in pursuing this 

case. It has also been reported by Mr. B.B. Sharma, learned 

counsel for respondent no.3 that the similar matter, where the 

identical issue was involved, came up for consideration before 

the Central Administrative Tribunal, Principal Bench, New Delhi, 

was allowed, and the order was challenged before the Hon’ble 

High Court, and the impugned order has been stayed, therefore, 

he submitted that the applicant may not be appearing for this 

reason also.  

3. Considering the above, the present Original Application is 

dismissed in default for non-prosecution. 

 

 

        (P. GOPINATH)      (SANJEEV KAUSHIK) 
     MEMBER (A)      MEMBER (J) 

Dated:  18.12.2018. 
‘rishi’ 


